
107 Papers laid [20 JULY 1977] on the Table 108 
 

with  an Explanatory Memorandum on the 
Notifications: — 

(i) Notification No. 232/77, dated the 
15th July, 1977, pub. lishing the Central 
Excises (Fifteenth Amendment)  Rules, 
1977. 

(ii) Notification No. 234/77, dated 
the 15th July, 1977, publishing the 
Central Excises (Sixteenth Amendment)   
Rules,   1977. 
[Placed in Library.    See No. LT-719/77 
for (i) and (ii)] 

Ministry of Finance    (Department of 
Revenue and Banking)     Notifications and 

related paper 
SHRI SURJIT SINGH BARNALA: Sir, 

on behalf of Shri H. M. Patel, I also beg to 
lay on the Table: 

II. A copy each (in English and Hindi) of 
the Ministry of Finance (Department of 
Revenue and Banking) Notifications Nos. 
219/77 to 231/ 77, 233/77, 235/77 to 246/77 
and 249/ 77, dated the 15th July, 1977, 
together with an Explanatory Memorandum 
thereon. [Placed in Library. See No. LT-
721/77] 

MESSAGE FROM THE LOK SABHA 

The   Cardamom    (Amendment)    Bill, 
1977 

SECRETARY-GENERAL: Sir, I have to 
report to the House the following message 
received from the Lok Sabha, signed by the 
Secretary of the Lok Sabha: 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the 
Cardamom (Amendment) Bill, 1977, as 
passed by Lok Sabha at its sitting held on 
the  19th July,, 1977. 

The Deputy Speaker has under article 
95(1) of the Constitution certified that this 
Bill is a Money Bill within the meaning of 
article 110 of the Constitution of India." 

Sir, I lay the Bill on the Table. 

RE. CALLING ATTENTION NOTICE 

MR. DEPUTY CHAIRMAN: As regards 
the Calling Attention Notice which was to be 
taken up just now, the Minister of Commerce 
and Civil Supplies has written to me to say 
that he is busy in the other House. Therefore, 
we will take up this motion at 2 P.M. 
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